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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH,
HYDERABAD.

L ]

0 .A.NO 011506/97 .

Date of decision:28-11-1997,

Between:

R. Sambamarthy. .o ee Applicant.
“And

1. The Senior Superintendent of Post
Offices, Secunderabad Division,
Secunderabad.

2. The Chief Postmaster General,
A P,Circle, Hyderabad. .o Respondents.

Counsel for the applicant: sri s.Ramakrishna Rao.
Counsel for the respondents: gri K.Bhaskara Rao.
CORAMs

Hon'ble sri H, Rajendra Prasad, Member (A)

Hon'ble sri B.S. Jal Parameshwar,Member (J)

JUDGMENT .

(per Hon'ble sri H. Rajendra Prasad,Member (A)

Heard Sri s.%gmakrishna Rao for the Applicant and

sri K, Bhaskara Rao for the Respondents.

The applicant was functioning as EDBPM, Alwal,
from 1976 to 1995, when the B.O., was merged with Alwal
Sub Post Office, Thereupon he was posted as E.D.Stanmp
Vendor in Alwal Sub Post Office. In the same Year the
post of EDSV was, however, abolished due to lack of

continued justification and the applicant was directed
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to work as EDDA, Balanagaf Township Sub Post Office.

The applicant submité that be ig Qagt 55 years of
aée, does not keep good health and physically incapable of
{77 performing onerous outdoor duﬁies not being in a'ppsition
to ride a bicycle., Quite apart frdm.this. thé applicant

is said to have suffered personal tragedies by way of the

death of his wife and only son who was studying in final

- yeal of B.Tech, Resultantly, he is now left with the
“;’-
responsibility of looking after his motherless daughter
aged@ B years.

The applicant has béen represgntinégto the.Authorities
£§ accommodate him. in any of the offiges located within a
reasonable distance of 0ld Alwal of whiéh he has long been a
permapent.resident. Some sort of promisq,or at least én,
impression, appears to have been given to the applicant that.
his requeét would indeed be considered at“an appgobriate ;

i

time whenever a sUitable opportunity ardsel to do so. He

has now been asked to join as EDDA, J.J.Nagér S.0., which
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is at a considerable distance from his:resiéence.“ The

matter also appears to© have been takén ﬁé with Respondent No,2
i at some point, as seen from Annexure A-6. It was

conveyed to the applicant that the SSPOSlgecundgfabad Division
had been adviséd to offer-hiﬁ ény vacant EDSV post in

Secunderabad Division.
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It is submitted on behalf of the applicant that
‘even While his representation was pending consideration,
the available or arising posts of EDSV, A.S.Rzo Nagar,
ECIL S$.0., and Ramakrishnapuram Sub Post Offices were
filied up by bringing other diéplaced EDAs from elsgwhere
1n_the Division, iﬁ thé process placing hiﬁig‘permanent

dis~advantage. He'submits that he could as well have been

considered for any of the above three openings in preference

5
to younger officials who had been brought in from moffugil

areas.

The grievancé of the applicant appéars to be genting.

Prima facle, it could even be said that his is a pathetic

- gltuation, necessitating the kind of relief which he claims,
Wwe, thefefore, urge and ask Respondent No.2, Chief Post Master
General, to have the facts of theicase scrutinised closely, and
thereafter to egamine the feasibility of accommodating the
applicant in any of the post offices (preferably but not -
necessarily as EDSV) which are located within a reasonable
distancé from his house in 0l4 Alwal. Thi5’ may be done
subject to admiﬂistrative > feasibility though it is felt

that a meaningful effort ought to be made to solve the

apparently - genuine problem of an employee who has been

With the Department for more than two decades. We hope and

trust ghat an equitable and just decision would e arrived
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st by the Chief Postmaster General witﬁin 30 days of the
receipt of a copy of this order. This time-limit is l
indicated on account of the fact that the applicant, who -
is merely an Extra Departmental Delivery Agent, has been
without any firm offer of a job, and consequently without |

any allowances, for the past nearly 15 months or more,

. With the above observations the 0O.A., is i

disposed of. No costs. |

3.5, JAT PARAMESHSWAR, H.RAJE PRASAD, :

. a JMEMBER () MEMBER (&)
1%

DATEs: 28~11-1997.

s
Dictated in open Court, gt
DJ@J%Q\Q};L&‘WJQ
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'1. The Senior Superintendent of Bost Offices, S
‘ Secunderabad Bivislon, Secunderabad. Y

i
2. The Chief Postmaster General, = |
. A.P, Circle, Hyderabad ;;Q; L ,

3. One  copy to Mr, s.Ramakrishna Rao, Advocate, CAT Hyd,

4. One copy tO Mr. K.Bhaskar Rao, Addl ,0GSC, CAT Hyﬁ.
-5. One copy to HHRP » M.(A) CAT Hyd. : ) _-i -

) ’ -
| | 6. One copy to D. R.(A) CaT. Hya. N - :
3
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N 7. One spare. CoOpY. | . N
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'"COMPARED BY;

| THE HON'BEE MR ,J ,sTICE{;

Admitted snd Interim.

-'D:Lsm:L ised,

.Dismissed as- withdr;wrz |

No.grder as to COSﬁ'S-

I Cdurt,

PYPED BYs - | CHECKED BYs

IN THL CENTRAL ADMINI LRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD
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,e,\\gb\u\ Submitted. :
%%%%gDeDuty Qggistrar. %53N¥>§;%i .

E‘ac made in D.A.NG. 150(:}‘171 | W@M’M[;\o

Hon'ble MemJe*(&ﬁ\\/\(’

H’\%L\ SV TSI CEE -

CENTRAL ADMIMISTRATIVE TRIRUNAL: HYOETABAD BENCH: HY DZR A LRAD
WRIT piTITIZN BE.  [eT]9 /19239
Petition wzg filed in the H g Courte af Aﬁdﬂra Pradiesn
gy Sti R- SW\L"‘”M % &3_ fbﬁf
EU\Q}L V) et ind -
against the Order/Judgment of this Hon' Tribunal @b,

& .
J5d 03 B
The High Court was pleasad to Dismiss/ifffffiﬂ:ﬁﬂt:%ﬂ%&T%mé
E- i oy Eh v bt WA ' .

_ . C
Ths Judgmsnt of thz Tribunal in C.A.No. JG§OL }ﬂf?i

IR EAAR AL AT« SRV O SRRSO SV SO !
and the order of the Migh Court of Andhra Pradesh enclcTad
|
|

herawith for perusal.

U\

Hon'ble Vica-Choirhan., ff{‘?/q

Hon'ble Mam/fn/(ﬁ\) 11 |
b ¢ : o
Hon'hls Nambipkfiia/
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‘\ ™ THy HIGH COURT OF JUSICATURL: ANGLHRA PRADESH: AT HY.LRARBAU

" 3.The Reglstrar, Central Administrative )
Tribunal, Hyderabad Bench, Hyderabad. ... Begpontents

petition under Article 226 of the Constitution of India praying
//{/ggiéhat in the circumstances stated in the Affldavit filedherein the :

we U\O\le\ | - 2%

{ SPECIAL ORIGINAL JURISLICTION )

WonNESLAY THL NINTH WAY OF L. ' 1
1. TIVUSANL NINL. HUNLRLL AND NINTY NINL ‘

PRLSLNT:

TH. HONQURARLL "R. JUSTICY: DB.SUBHASHAN RELLY
A& N X
51k HONCOURABLS MR. JUSTICE: L.LHARMA RAG

WRIT PETITION NO. 1079 of 1999
Between:
R.Sambarmurthy. : N «se Petitimer
ANDL

1.The sr. Superintendent, of Post Offices,

secunderabad bLivision, Secundershad,
2.The Chief Postmaster General,

A.P. Circle, Hyderabad.

gh Court will be plzased to lssue a writ, order or Girection or
the nature of ¥Writ of Mandamus directing ths respondents to offer
" the {within the vicinity of Alwal) or post of ER/SV in any post
office nearby to the place from whers he has been digplaced showing
the alternative appointment as par Jervice Rules of ED Staff and
consegquently set asile the ordar No.' sT/rD/sD/95 dt. .4.1398 of
IInd Regpondent enying the alternative appoinmtment of the petitioner
nearecr to the place £rom which he was thrown out &nd purposefully
offuring fer-off places in orzer to put the petitioner to )
digsadvantage with an intention to harass him and suspenc the ambiguous
orders in OA M0.1506/97 cated 28.11.1997 of the Hon'ble CAT, Hydexrabad .
declarin the ssme ag arbitrary, illegal, unewarranted and in
- wviolation of Articles 14 & 16 of the Constitution and further digact
the responaents to eppoint/post the.petitioner as Ri/Stamp Vendor.
in any post existing in the Secunderabad North uivision, with ail the
consaquential benefits. T

For the Petitioner: lir.ganka Ramakrishna Rao, Adyocate.
For theRegponcents: Mr.rhalguna Rao, 5.C. for Central Govt. for RR 1642.
R=3 is not necegsary party.

The Court made the f£ollowing Order: (Per B. SUBHASHAN RLDLY, J. )

This writ petition has been f£iled assailing theorder dated 28.11.97
passed by the Central Administrative Tribunal, Hycerabac Bench in
O.A N0 X% 1506 of 1957, :

The saic U.A, wag £iled gquestioning the (ransfer of the
Pegitioner, who wag working a4 s E.D.B.P.M., Alwal. He was at Alwal
from 1376 to 1995 and when the Branch Office wss merged with
Alwal sub-Pogt Office, he wasg posted as L.D.Stamp Vendor in Alwal
sub Post Offjce. After the abolition of the gaid post, he was
post&d to work as E.D.ULA. Salanagar Township Sub Fost O0ffice.
petitionsr is aggrieved by the gaid arrangement on the ground that
he ig not physically f£it to held the outdoor daties by riding a ,
bicycle at the far off place like Balanagar and he suffered pesrsgonal
tragedies of dearh of his wife and only son @nd that he is looking
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a7 “p@ipondents 1 anc 2 to consider the same. As such, we do not see any

gA Uiy Apndia

MERAAAALD SENOH Tﬁe writ petit.on is, therefore, dismigsed. No costs.
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after a minor daughter. Keeping all these factors into consideration,
thePribunal has granted gome favourable directions and it ig for

grddnds to interfere with the order of the Tribunal. |

] , ' - sd/-A.Ranga suri
1999 Asst.“egistrar.’

o~ . - ' SECTICN OFF ICER A
1.The Sr. Superintencent of Post Offices, Secundexabau Livigion, Sec‘bad
2.Therchief Postmaster General, #.P, Circle, Hyderabed,

vThe Registrar, Central Administrative Tribunal, Hydorabad Bench, Hyd,
4. Two ct65 COPiGS«o ) ,






